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Joint committee report submitted to the Hon'ble National
Green Tribunal (SZl. Chennai

I. CASE DETAILS

The Honble National Green Tribunal, Southern Zone,

Chennai on its Suo Motu motion have registered an Original

Application No.170 of 2O2l (SZ), in its order dated 10.08.2021

under the caption "Kanchi hillock's face destruction by

mining mafia" on the basis of the newspaper report published

in The Times of India Newspaper, Chennai, Edition dated

t8.o7.202t.

1,1 oRDERS oF THE HoN,BLE TRTBUNAL

The Hon'ble National Green Tribunal (SZ) in its order

dated 10.08.2021 has appointed Department of Geologu and

Mining as a Nodal Agency and also directed to appoint a Joint

Committee comprising of

The District Collector, Kancheepuram District,

or a Senior Officer not below the rank of

Assistant Collector/Sub-Divisional Magistrate

as debuted by him.

A Senior Officer / Scientist from the State Level

Environment Impact Assessment Authority,

Tamil Nadu (TNSEIAA).

A Senior Officer from the Tarnil Nadu State

Pollution Control Board (TNPCB) as deputed by

its Chairman.

The Assistant Director of Geologr and Mining,

Kancheepuram.

(i)

(ii)

(iii)

(iv)



Further, the Comrnittee is also directed to ascertain the

following facts.

i) Hou mang quarries are functioning in that area

ii) Wlether all the quarries are hauing necessary

enuironmental clearance and other permission.

iir) Whetlrcr ttrcg are complging u.tith all the conditions

imposed in the enuironmental clearance as well as

the consent granted by the Tamil Nadu Pollution

Control Board (TNPCB), in order to cleck the

possible pollution that is likelg to be caused on

account of th-eir operation.

ir) Wlether ang excessiue/ unscientific mining has

done by them, so s to cause damage to the

topography and tenain from ulere this stone

quarrying uork is being done,

t) If there is ang excess mining done bg tttem, then,

tuhat is tle quantitg of excess mining and assess

the ualue of the same and imposed enuironmental

compensotion apart from collecting the rogaltg and

penaltg as prouided under tlrc respectiue rules.

ui) If there is ang damage caused to the enuironment,

due to excess mining/ unscientific mining or

Etarrying tLnt is being undertaken by them, then,

suggest tle methodologg for restoing the damage

caused to the enuironment and fixing the liability of
the persons, who utere respon sible for the same.

uii) If there k ang uiolation of conditions imposed , then

assess the enuironmental compensation for the

uiolation of the conditions as directed bg the



Principal Bench Nation Green Tribunal in similar

mattes on the basis of the guidelines giuen bA tLrc

Central Pollution Control Board (CPCB) in this

regard.

uiii) If there is ang deficiencg committed bg the Pollution

Control Meclwnism, then tle committee is directed

to prouide tlrc methodologA bA which the same can

be improued, so as lo auoid possible pollution beirtg

caused on account of the quarrying operation that is

being undertoken by the Persons.

Tle Committee is directed to submit the report in this

regard to this tibunal on or before 22.09.2021, bg e-filing in

the fonn of searchable PDF/ OCR Support PDF and not in the

form of Image PDF along uith necessary hard copies to be

produced as per rules.

1,2. COMPOSITION OF THE COMMITTEE

a) In compiiance to the Hon'ble National Green

Tribunal [South Zone] order, the District Collector has

nominated Tmt.P.Rajalakshmi, the Revenue Divisional Officer,

Kancheepuram vide Rc.28OlQ312021 dated 23.08.2027 as a

member of Joint Committee for conducting inspection and

submit detailed report of the subject quarry. (Annexure - 1)

b) The State Level Environment Impact Assessment

Authority vide letter No.SEIAA-TN/NGT/O.A.No.170 of

2021 12027-2 dated 1 l.7O.2O2l had deputed Thiur- P. Muraii

Assistant Engineer, SEIAA Tamil Nadu, Chennai as a member

of the Joint Committee. (Annexure - 2)



c) The Member Secretar5r, Tamil Nadu pollution Control
Board vide letter No.TNpSC/LAW/LA_\IIINGT/0174 tO /2021
dated 06.09.2027 lnas nominated Er.p.Ravichandran,M.E.,
District Environmental Engineer, Kanchipuram District as a
member of the Joint committee. (Annexure _ 3 |

d) Accordingly, the nominated members of the joint
Committed is given as under.

1. Tmt.P.Raja-lakshmi,
Revenue Divisional Offi cer,
Madurantakam..

2. Er. P. Ravichandran,
District Environmental Engineer
Tamil Nadu pollution Contiol Board,
Kanchipuram District.

3. P. Murali
Assistant Engineer,
SEIAA Tamil Nadu, Chennai.

4. Thiru. D. Gnanavel,
Assistant Director,(i/c)
Geologr and Mining,
Kancheepuram.

- Member

- Member

- Member

- Member

i) The Joint Committee had inspected the villages
published in the news paper Times of India dt.13.02.2}21
viz., Nerkundram, Edimichi, Kunnavalkam, MambutJrur and
Paleswaram villages of Uthiramerur Taluk on 18.IO.2O2L.
During the time of inspection, the Assistant Director and
Assistant Geologist, Special Revenue Inspector, Departrnent
of Geolory and Mining, Kancheepuram, The District
Environmental Engineer, pollution Control Board, Oragadam,



Kancheepuram District, Assistant Engineer, State

Environment Impact Assessment Authority, Chennai,

Revenue Divisional Ofhcer, Kancheepuram, and the

concerned Village Administrative Officer were also present

and assisted at the time of inspection.

ii) In Nerkundram village of Uthiramerur Taluk

Kancheepuram District, it is observed that there are no

existing quarry and stone crushing units.

iii) In Edaimichai village of Uthiramerur Taluk

Kancheepuram District, one Thiru.R.Giridharan

S/o.Rajendiran has applied for quarrying of Rough Stone and

Gravel over an extent of 2.77.O Hect in SP.No'367/ I, 367 12,

368/lG, 368/lH, s6S/11, 37611, 37612, 37613, 37614

37615. In this connection the Mining plan submitted by the

applicant has been approved by the Assistant Director

Geolory and Mining vide Rc.No.47 lQ3l2o2O

d,ated.2O.ll.2O2O (Annexure-4f. Now, the applicant has

applied for Environmental Clearance before the State level

Environment Impact Assessment Authority. Therefore, it is

observed that there are no existing quarry and stone crushing

units in Edaimichai village.

iv) In Kunnavakkam vil1age, Uthiramerur Taluk, there

are 2 Rough stone and Earth quarry leases had been granted

in Government land SF.No.122 (Part) Quarry No.2 (Lease:-1)

and 3 (Lease:-2 ) of Kunnavakkam viilage in Uthiramerur

Taluk and the same have been expired during t}:e year 2OO2

and 2015 respectively. Therefore, it is observed that there are



no existing quarry and stone crushing units in Kunnavakkam
village.

Lease:-l. A rough stone quar5/ lease had been
granted to Thiru.S.Rajagopal Reddiyar S/o.S.Rama
Reddiyar, Karikili village, Nelvoy post, Madurantakam
Taluk over a_n extent of 5.00.0 Hectares in Government
Poramboke land in SF.No.122 (part) euarry No.2 of
Kunnavakkam village, Uthiramerur Taluk for a period of
five years period from 19.06.1997 to 1g.06.200 2, vrde
District Collector proceeding RC.No.736/97/e3,
dt. 19.06. 1997. (Annexure_Sf. The lease has been
expired on 18.06.2002. presently, the quarry pit has
abandoned and it has been partiaily fitled with rain
water.

Lease:-2. A rough stone quarry lease had been
granted to Thiru.D.Siva S/o.Devaraja Reddiyar,
Thottanaval village, Uthiramerur Taluk over an extent of
5.0O.0 Hectares in Government poramboke land in
SF.No.122 (part) euarry No.3 of Kunnavakkam village,
Uthiramerur Taluk for a period of Ten years period from
22.OB.2OOS to 21.OB.2OlS, vide District Collector
Proceeding RC.No.126412OOS/el, dt.18.08.2005.
(Annexure-6f. The same lease has been expired on
27.08.2015. presently, the quarry pit has abandoned
and it has been partially filled with rain water.

v) A Rough stone quarry lease had been granted to
Thiru.D.Srinivasal S/o.Devarajalu Reddiyar, Thotta Naval
Village, Kunnavakkam post, Uthiramerur Taluk over an
extent of 5.OO.O Hectares in Government poramboke land in



SF.No.164 (Part) of Paleswaram village, Uthiramerur Tahk for
7

a period frorn O2.Q2.1996 to 31.03.2000 (Aanexure-8f. The

same lease has been expired on 31.03.2000 and the lease has

extended for the period from L.4.2OOO to 1.2.2001 vide

District Collector, Kancheepuram Proceedings Rc.2O27 / 95-Q3

dated 10.06.2000. (Annexure-9). Presently, the quarry pit

has abandoned and it has been partially filled with rain water.

Further, one Thiru.R.Giridharan S/o.Rajendiran has

applied for quarrying of Rough Stone and Gravel over an

extent of 1.42.OO Hect. in SF.Nos.166/1, 16612, 16613 in

patta land in Paleswaram village of Uthiramerur Taluk

Kancheepuram District on 16.06.2020. In this connection,

vide this offrce letter Rc.No.134/Q3l2O2O dated 30.06.2020

had been requested the Revenue Divisiona,l OfIicer,

Kancheepuram to furnished the land avaiiability report.

Accordingly, Revenue Divisional Officer, Kancheepuram

submitted report vide Rc.No.4248/2O2Olg4l, dated.

28.O7 .2021 (Annexure-9).

In view of the above, it is observed that there are no

existing quarry and stone crushing units in Paleswaram

village.

vi) In Mambuthur village of Uthiramerur Taluk

Kancheepuram District, one Thiru.K.Vasan S/o.

C.Kanniappan has applied for quarrying of Rough Stone and

Gravel in over an extent of 2.01.0 Hect of patta lands in

SF.No.121l1E2, 12117F, 12212A3, r22l2Br, 193/1A3B,

lg3l7A4, Mambudur Village, Uthiramerur Taluk.

Subsequently, the applicant has obtained Environment

Clearance vide Letter No. SEIAA-TN lF.No.8I27 I EC.No.4S15/



2o2o dated 2o.o2.2o21 and also the applicant has obtained
consent (order No.2105239047184 dt.23.or.2o2ll vide
Proc.No.F .2767 I sPR / RS/ DEE/TNPCB/ spR/A-2 o2tdt.
23-07.2021. Subsequently, a lease has been granted to
Thiru.K.vasan s/o.c.Kanniappan for quarrying of Rough
Stone and Gravel in over an extent of 2.01.0 Hect of patta
lands in SF.No. l2t / tE2, t2l I tF, t22 I 2AS, t22 I 2Bt,
l93l 1A3B, 1931 1A4, Mambudur village, uthiramerur Taluk,
Kancheepuram District vide Deputy Director, Department of
Geology and Mining, Kancheepuram District proceedings

Rc.No.53 lQ3l2o2o dt.26.o2.2o21. The lease deed has been

executed on 26.02.2027 and the quarry to be expiry on
25-02.2031 and the proprietor of Thiru. K. vasan has
obtained consent to operate vide proc.No.F .2767 /spRl
RS/DEE/TNPCB/ sPR/w& Al2021 dated .23.or .2021, valid
upto 31.03.2025. Further, the lessee has not commenced
quarrying operation in the subject area. Apart from above,
there are no existing quarrying and stone crushing units in
Mambudhur village. (Annexure- l0f

oi"tri"lt'ffifl^t
Engineer,

Sriperumbudur.

^=Rif;,ffil:l;7AGeologr and Mining,
Kancheepuram.

I l^-.- J.u,J,
Assistant Engih?:Ui -

State Environment Impact
Assessment Authority.
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Annexure - 16 

 
The Photograph showing at the time of Inspection conducted by the Joint 
Committee on 18.10.2021 
 

 

 

 


